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CP 32/96 (OA 653/94)

1.

Hiraj

Kalu Fam umawal, Postal Assistant, FSED, Jaipur.
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51stant, RSP0, Jaipur. .

... Petitioners
Versus

Rumar, Senicr Superintezndent of Post CGEfices, Jaipur City Postal

Division, Jaipur
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CORAM:

HOI'BELE MF.COFAL TRISANA, VICE CHAIPMAN
HOW'BELE MR.O.F,3HAFMA, ATMINIISTRATIVE MEMPBER

For the Petiticners .. Mir.C. B Sharma
For the Fespondent eve Mr.T. D Sharma
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Caauts

PER- HOIT'BLE - ME.GOFAL TTIZHIR, VI E CHATEMAN

Fetitioners, namzd abcve, have come in thiz Contenpt Petition u/s 17
Administrative Trikunale Aci, 19355, stacing that diractions issued in

94, dzcided on 12.9.95%, have not heen complied with.

We have heard th

I

learned counasl for the parties.

This Tribunal had izsusd the fullqun' Adivections -

"In the circumstances of the pressnt cass, we go Jivect, following
the -ﬂecisiwn; given by the Jakalpur Bench and this Bench of the
Tribunal, that the rezpondents shall ecamine thd: cases of the
applicants for grant of minimom of the vegular pay scale of Postal
Aszistant to the applicants with effect from the date from which they
were initially appointad o the date when they were appointed as
Postal Assistant on a vejular kasis and to extend to them the bensfit
of the minimum of the rejular scal: of pay of Postal Aszistant for
the aforesaid pericd, 1if the facts of the case are found to be

similar to the applicantz in Ta 10.82/36, All India Postal Buployees

v. Union of India and others, at . Ennesure A-6,  dacided ty the
Jabalpur Benchh of the Trikun nal on 16.12.85, The respondants shall
carry cut thiz process of eramination in the cases of the applicante

and grant the nsceszar, pay =cale, if found admissille on such
examination, within a pericd of four months from the dakce of veczipt

of @ copy of this oLder."=
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The respondsnt haz stated in his reply that he has paid to the petiticnsrs

the minimum of the regular =cale of pay of Postal Assistants for the pericd

they had worked as Feasrved Trained Pool mirms the amount they had alread;
rezeived during the =2id pericd, in compliance with the divections of the
Tribunal. The respondent has, thersfore, subetantially complied with the
judgezment and no case of conbtempk i@ made cut.  However, if the petitioners'
are ajorizved that theiv full claime have not besn settled, they may either
make a representaticon to the concernsd anthorities cv file a frech OA, if =«
advised. t
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4. This Contemph: Fetition is dismissed. llobices isausl are dizcharaed.

Chcigine *

(O.P.SZAR (30PAL FRISHNA)
ADMINIZTRATIVE MEMEEE VICE CHAIRMAN



